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STATEMENTS      OF      THE  PUBLIC 
ACCOUNTS COMMITTEE 

MR. DEPUTY CHAIRMAN: Statements 
of the Public Accounts Committee.  Pro:'.  
Rasheeduddin Khan. 

PROF. RASHEEDUDDIN KHAN 
(Nominated): Sir, I beg to lay on the Table a 
copy each (in English and Hindi) of the 
following statements of the Public Accounts 
Committee:— 

(1) Statement shewing action taken by 
Government on the recommendations 
contained in Chapter I and final replies in 
respect of Chapter V of 90th Report (Sixth 
Lok Sabha) on International Film Festival. 

(2) Statement showing action taken by 
Government on the recommendations 
contained in Chapter I and final replies in 
respect of Chapter V of 93rd Report (Sixth 
Lok Sabha) on Relief of distress caused by 
natural calamities. 

RE ADMISSIBILITY    OF    CALLING 
take up the next item.  Calling Attention 
Motion.    Shri S. Kumaran. 

RE:   ADMISSIBILITY   OF   CALLING 
ATTENTION NOTICE ON THE LATHI 

CHARGE AND FIRING ON THE 
STUDENTS OF ALLAHABAD  

UNIVERSITY, 
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[Shri  Rameshwar Singh continued  to speak.] 
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SHRI N. K. P. SALVE (Maharashtra) : Sir. we 

do not want our rights to be abridged and nor do 
we want their rights to be abridged. But there are 
some methods prescribed. I bave been in this 
House only for three years. But I have been very 
long in the Lok Sabha. There is an institution of 
Zero Hour there where people who have 
sometihng urgent to bring to the notice of the 
House can do so. But there are certain procedures 
laid down. In this House also there is a convention 
without its being in our rule book. It is called 
procedure of Special Mention, in accordance with 
that convention, whichever matter is considered, 
in your wisdom, or in the wisdom of the 
Chairman, to be of importance, it is allowed to be 
taken up here and statement is allowed to be 
made. 1 think that it is an extremely salutory 
convention as a result of which every Member, 
whether he is on this side or on the other side, is 
able to raise an issue which he considers 
important. Sir, I have been seeing for the last few 
months that as     soon as the Question. 
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Hour is over and as soon as you take your seat, 
this sort of matters are raised. (Interruptions) I 
am on a crucial issue of procedure. We are 
threatened that the proceedings of the • House 
will not be allowed to go on. We will not allow 
this to happen. These threats and intimidation 
are not going to browbeat us. These tactics will 
not work." 

(Interruptions) 

MR. DEPUTY CHAIRMAN: This will not 
work, Mr. Bhattacharya. You have to raise 
your point at a proper time. 

SHRI G. C. BHATTACHARYA: You 
allow a debate and we will say what we want 
to say. 

SHRI N. K. P. SALVE: What hap 
pened in Bhagalpur has caused deep 
anguish to our leader and the action 
we have taken is known to each one 
of us. But what happened to their con 
science when large scale corruption 
was detected............ (Interruptions) 

 
MR. DEPUTY CHAIRMAN: Mr. Salve, 

you please go on. 

SHRI N. K. P. SALVE: Sir, these people 
are saturated and dripping with double 
standards. Sir, what I want to say is that there 
aTe methods prescribed. My question before 
you is this. There are certain people who are 
holding the House to ransom. They threaten 
that they won't allow the House to go on. 
(Interruptions) As soon as the Question Hour 
is over, they don't allow other matters to be 
taken up. 

  

SHRI SHIVA CHANDRA JHA: I am on a 
point of order. 

MR. DEPUTY      CHAIRMAN: He is 
already 0n a point of order. 

 
(Interruptions) 

MR. DEPUTY      CHAIRMAN:       Mr. 
Salve, you conclude now. 

SHRI N. K. P. SALVE: Sir, the time has 
come when it is absolutely essential to stop this 
attitude on the part of the Opposition parties to 
turn it, immediately after the Question Hour, 
into a Zero-Hour discussion. It is not to be 
done, and a very sacrosanct £.nd important 
convention of this House"" will be broken. (Interruptions) 
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CHAIRMAN:    May 1 clarify the position      
(Interruptions) I have to clarify one position. 
(Interruptions). 

DR. BHAI MAHAVIR  (Madhya Pradesh): 
Sir, I am on a point of order, (Interruptions)  
on the same point of •order on which the hon. 
Deputy Leader Of the ruling    party   has 
spoken for about  ten      minutes.    Sir,   I   
wish   to point out that it is quite correct when 
he refers to the rules and procedures r.<oi this 
House in comparision with the rules  and  
procedures  followed  in the other House, that 
we    do not have a Zero Hour.    We have 
evolved a system of Special Mention in     
which subjects are submitted to the     
Chairman, and sometimes we get the decisions 
signed by you, Deputy      Chairman, Sir, or by 
the Chairman,  as the      case may be, usually  
informing     us  of   a  rejection and 
sometimes of acceptance.    But, Sir, "the 
question is that in this system, if there are hon.      
Members on this side who feel that the Chair 
has not been able to give due      importance or 
due attention to certain      issues which are 
troubling their minds. . . .  

MR. DEPUTY CHAIRMAN: What is the 
issue today? 

DR. BHAI MAHAVIR: Permit me to make 
the submission, Sir. 

MR. DEPUTY CHAIRMAN: Don't 
•generalise. What is the issue today that has 
not been taken up? 

DR. BHAI MAHAVIR: Sir, you can -allow 
Mr. Salve for ten minutes and you don't allow 
us.. . 

MR. DEPUTY CHAIRMAN: You •go on.    
I am just enquiring... 

DR. BHAI MAHAVIR: He referred to  
everything possible under the  sun. 

MR. DEPUTY CHAIRMAN: What is the 
point that is agitating your mind?     You   tell  
me   that. 

DR, BHAI MAHAVIR: He was telling us 
what we have been doing. Do -we not 
remember how they held the 

House to ransom for full three months on one 
false charge and that emanated from no less a 
person than the Deputy Leader of the ruling 
party? 

MR. DEPUTY CHAIRMAN: All parties  
do it. 

DR. BHAI MAHAVIR :. The Chair is 
expected to observe impartiality and, 
therefore, if you are permitting a Deputy 
Leader of the ruling party to digress and bring 
in all issues under the sun... 

MR. DEPUTY CHAIRMAN:   I have 
permitted you. 

DR.  BHAI     MAHAVIR:      ... you will 
have to permit this side also. 

MR. DEPUTY CHAIRMAN:   I have 
permitted you. 

DR. BHAI MAHAVIR: Sir, my submission 
is that you may kindly evolve a system with 
the help of the leaders of the various parties 
and groups under which if there is a very 
strong feeling on the part of any Members on 
this side for the raising of a particular matter 
which is exercising the whole country, there 
should be some way how we can convice you. 
Otherwise, we send a slip and we get a 'no' in 
return and usually our feelings are not taken 
care of. That may not be because of any in-
tention but it is a fact. So, I would suggest that 
you may discuss it with the Chairman and tell 
us how we can convey to you our strong 
feelings on issues which are exercising our 
minds and the minds of the people at large. 
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SHRI G. C. BHATTACHARYA: Mr. Deputy 
Chairman, Sir, my only answer to Mr. Salve is 
that the age-old practice and the sacrosanct 
rule is just to know the temper of the House. 
The presiding officer is only to know the 
temper of the House. You are saying these are 
extraordinary. .. (Interruptions) 

MR. DEPUTY CHAIRMAN: Let him 
complete. Hon. Members, please take  your  
seats. 

SHRI G. C. BHATTACHARYA: Actually, 
you have to know the temper of the House. If 
you know the temper of the House; you will 
be able to follow the rules and manage the 
House. What is the use of talking of rules and 
regulations? Such important matters are being 
raised and they are citing rules and 
regulations. Therefore, the only sacrosanct 
rule is this. .. (Interruptions). 

MR. DEPUTY CHAIRMAN: I have 
allowed him to speak. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): If you cannot control the 
House, you adjourn the  House.   
(Interruptions). 

MR. DEPUTY CHAIRMAN: I have 
allowed him to speak. PleaseTake your stats. 

SHRI NAGESHWAR PRASAD SHAHi:  
No question of allowing him. 

 

Expunged as ordered by the Chair. 
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CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

The Agitation of Class I Officers of the life 
Insurance Corporation of India 

throughout the Country in protects against 
the non-settlememi of their demands. 
DR. BHAI MAHAVIR (Madhya Pradesh): 

Sir, I beg to call the attention of the Minister 
of Finance to the agitation of Class I officers 
of the Lite Insurance Corporation of Iadia 
throughout the country in protest against the 
non-settlement of their demands. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): Sir, at the j outset, I 
would like to assure the House that in the matter 
of emoluments and other terms and conditions of 
service, the officers of the Life Insurance 
Corporation of India are more happily placed 
when compared to their counter-parts in other 
public sector undertakings. They have, however, 
been making demands for revision of pay scales 
and allowances and also removal of certain 
anomalies which have crept into the wage struc-
ture due to different DA formulae applicable to 
various categories of employees. Recently a 
majority of them resorted to concerted action on 
28th November, 1980 to draw attention cf the 
management and the Government to their various 
demands. 

2. Government is fully alive to the problems of 
various categories of employees in the LIC. 
These can; in fact, be removed in the long run 
only through an integrated approach and 
rationalisation of the wage structure. It was, 
therefore, felt necessary to reach, a settlement 
first with the Class III and IV employees so that 
the wage structure at higher levels may be for-
mulated in its correct perspective. Accordingly, 
the management of the Life Insurance 
Corporation of India held several rounds of 
discussions I with the representatives of Class III 
and IV employees but could not reach 


